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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

principal bench, DELHI

0-A.No,2695/91•

Sudershan Kumar Sethi

Shri U,K,Aggarual /

Union of India & Ora,

Shri B.SaRao,

CORAPl!

Date of decision; 13-4-92,

•••Applicant

•••Counsel for the
Applicant,

Versus

• • •Respondents

cQunal for Shri
»'.H.Khurana, counsel
for the Respondents,

JOOnwCMT (r>o«| I
(Oeliuered bv Hon'hi. m. t ^

2 . ! IH'l ^•'̂ •Gupta, neiRber(A) )
Both are heard,

Th,

P-II ha. .U...y 5„„ accordinp to
eoun.el for the applicant uho atitea that th»

siaces that the selection
has already been set aside, 4^ nm

/ prayer that he makes
i» that it a r.»l,u OPC ahould be held ear.. .

OB neid earliest possible

to re-con.idar th. ..... i„ .ocord.nc. .ith the rule..
This prayer is allowed bnd fh» ..*nd the re.pondent, are directed to
have a review DPC earliest nr,. 4u,

possible, preferably within 2
•onth. in C..B the Select Li.t earlier ar

" Beriier drawn up hasolready 5ee„ eencellad by the re.pondent..
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With the above ^h. o. i. eiepo.e, or
finally.

(I.P.GUPT/*)
nCMBER (A)

13-4-92,

f
(RAM PAL SINGH)
VICE chairman


